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* SCHOLARSHIPS TO SCHEDULED 
CASTES, SCHEDULED TRIBES 
AND OTHER BACKWARD CLASS-
ES.
Shri Tangamani (Madurai); Sir, on 

•the 13th of this month, . . .
Mr. Deputy-Speaker: One second,

I have received intimation from cer-
tain Members that they wsmt to par-
ticipate in this. Under Rule 55, Mem-
bers who have intimated earlier their 
intention to participate, can only put 
questions. There are no speeches that 
can be made by other Members. I 
will request Shri Tangamani to con-
clude within 10 minutes so that the 
hon. Minister may have 10 minutes to 
reply and ten minutes may be left for 
other hon. Members.

Shri Tangramani: As I was saying,
on the 13th of this month, a question 
was tabled by a large number of Mem-
bers and this was answered in this 
House as Starred Question No. 381. 
The main purport of the question and 
the supplementaries was this. Decen-
tralisation has taken place on the 
question of award of scholarships for 
1959-60. We wanted to know whai 
has been the guiding principle and 
what is the nature of the control, and 
on what basis the allocations would be 
made. The hon. Minister replied that 
decentralisation has taken place after 
discussion with the Chief Ministers of 
the various States and also consulta-
tion with the Scholarship Board and 
that proper consultation has taken 
place before this decentralisation 
was brought about. He also 
told us that decentralisation was 
necessary for prompt disbursement 
and to avoid duplication.

I do not want to go into details. If 
only we go through the supplemen-
taries that were put on that parti-
cular date, it will be seen that there 
was really apprehension on the part 
of the Members that in spite of this 
decentralisation, disbursement has not 
taken place. Even the ad hoc payme.it
for renewal has not taken place to this 
day. Several other points also were 
raised. I would confine myself to four

*Haif-an-hour discussion.
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or five aspects of this question arising 
■‘ rom decentralisation of the whole 
(juestion of scholarships to the Sche-
duled Castes, Scheduled Tribes and 
other backward classes.

My first point is this. Maulana Abul 
Kalam Azad, in January 1955, addres-
sing the Central Advisory Board for 
Education said:

“When I took over charge in 
1947, the total amount utilised for 
all scholarships was Rs. 3’ 5 lakhs.
It was my constant aim to increase 
the provision year by year,”

Then he goes on to say how the 
allotment has increased to Rs. 107 
lakhs in the year 1954-55.'’ If we go 
through the figures also, we find that 
in 1952-53, the allotment was Rs. 17* 
lakhs originally, but later on it was 
increased to Rs. 30 lakhs; in 1953-54, 
ihe allotment which was Rs. 40 lakhs 
was raised to Rs. 62 lakhs; in 1954-55. 
Ilia allotment which WEis Rs, 75 lakhs 
-vas raised to Rs. 107 lakhs, in 1955-5G,
the allotment which was Rs, 130 lakh?
was raised to Rs, 150 lakhs; in 1956-57,
ilie allotment which was Rs. 150 lakhs
was raised to Rs. 186 lakhs; in 1957-58,
the allotment which was Rs. 200 lakbs
was raised to slightly over Rs, 200 
lakhs; in 1958-59 and 1959-60, it
jemains in the neighbourhood of Rs
2'25 crores.

So, my first submission, without ela-
borating this point, is that there hac 
bcpn need for increasing this allot-
ment; even after the allotment has 
been originally made, in the course 
of the year, it has had to be raised. 
So, my submission is that the sum of 
Rs. 2'25 crores which has been allot-
ted for this year will not be sufficient 
to meet the demands, because there 
have been ever so many applicants, 
and more than 40,000 scholarships will 
have to be given. So, some provision 
may be made whereby this allotment 
may be increased at least to Rs. 3 
crores.

Now, arising from this, there is one 
submission that I would like to make 
The Madras State Government have
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got •  programme by which scholar
ship is given. There is •  sepa
rate allotment for scholarships 
to the Scheduled Castes and 
Scheduled Tnbes, and a separate 
allotment for scholarships to the othei 
backward classes But here m this 
scheme, we have got all these things 
combind into one So, we cannot 
choose the one m favour at the other 
1 find that in the year 1956-57, the 
budgetary provision was allotted av 
follows. 45 per cent for Scheduled 
Castes—subsequently, we find that it 
was increased to 47 per cent, 15 per 
rent for the Scheduled Tribes,—wi 
found that the disbursement went 
only up to 9 per cent, and 40 per cent 
for the other backward classes, which 
was later on increased to 44 per cent 

So, my submission is that there must 
be a demarcation W e must set apart 
so much for the Scheduled Castes and 
Scheduled Tribes and so much tor the 
other backward classes That will be 
the ideal thing to do, failing that, we 
must have a suitable percentage far 
the Scheduled Castes and Scheduled 
Tr)be\ and the other backward classes 
iVom & e  various figures, I find that 
the scholarships to be given to the 
xm mbers of the Scheduled Tnbes doe? 
not go above 9 per cent; so, 10 per 
rent will be a proper percentage for 
the Schedu'ed Tribes, the remaining 
90 per cent may be divided equally 
or in any other proportion, 1 am not 
particular about the proportion, bi:t 
we must know how much will b*’ 
allotted to the Scheduled Castes and 
how much will be allotted to the other 

backward classes 

M y next point is in regard to the 
question of transfer of surplus from 
one State to another Now, we find 
Oat in each year, a certain amount i« 
■Batted to each State, but a surplus 
is 'eft in some States How is that 
surplus going to be spent’  That is 
an important thing If there is a sur
plus, my submission is that it may be 
divided equally amongst all the Stat*r 

M y third point will be in regard to 
renewal cases. Cates of renewal must

be disposed of as speedily as possible. 
Tomorrow will be the 1st of Septem
ber, and one term would have been 
completed, but my information Is if 
I «m not wrong, that even the ad hoc 
payment in these cases of renewal 
htve not been made to the State At 
■ea«t when the Centre was disbursing 
this, a section of the students who 
had this scholarship and who had ap
plied for renewal were able to gal 
it But here I find that delay is still 
continuing

The next point on which I want a 
jopy from the hon Minister is this 
rhere should not be a cut in the faci
lities I shall explain what I mean 
Now, the State Governments have got 
.crtam schemcs for scholarships, whe- 
•hci they b ' for the Scheduled Caste* 
or for the other backward classes 
Now the scholarship amount for an 
i ngmeenng co lege student may t>* 
Rs 600, the same scholarship while 
given by the Central Government may 
he Rs 800 When the thing is taken 
over by the State Government, the 
amount should not be reduced to Rs. 
S0C Whatever the student was get
ting as a scholarship-holder directly 
rrom the Central Government must 
continue

Now, in the States they have got 
this poverty test or the means test, but 
here we had the means test, and I 
believe that has been abolished.

T know m Madras State, means la 
Rs 150 per mensem If that is going 
‘o Ire applied we may And that cer
tain students who would have normal
ly got this renewal are not benefited 
as a result of this So my submission 
ic that this particular aspect should be 
ooi ne in mind and the rights and bene
fits which were being enjoyed by the 
(.ho’arship holders should not be 

lal.m back.

Mv next point would be this if on 
the basis of population or of the pre» 
vnus year’s allotment payment ie 

made, we may find that xn certain 
States it may be in deficit I cm  
rpeak from experience of the Marina
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State. Madras State, on the basis of 
last year, would be getting only Rs. 22 
lakhs. From the applications now 
coming, taking deserving eases on the 
batis of the merit consideration wh.ch 
we have imposed, Madras State will 
require at least Rs. 40 lakhs. At the 
urae time we must see that this is 
not made part of the State's scholar
ships and both these things are com
bined

Even to this day we do not know 
who is the officer in charge of each 
State Government The hon Minister 
stated that it is for the State to decidc- 
The students do not know whom to 
address for getting scholarships, to 
whom to send their applications. That 
will have to be c'anfled. Otherwise, 
even by 1st September which is the 
last date fixed by the Madras State 
for receiving applications, the deserv
ing cases may not have sent their 
implications in time

lastly, I would like to know whe
ther any discussions have taken plact 
w.th the State Government since this 
quebUpn was answered and whethci 
agy jpear-cut directive, on the basis 
of some of the suggestions which I 
hav* made now and on the basis of 
some suggestions which were invited 
in the House, have been made 
to the various State Governments

And in conclusion 1 would request 
the hon. Minister that this booklet, 
“Progress of Scholarships for Schedul
ed Castes and Scheduled Tribes and 
other Backward Classes" which was 
published in 1957 may be brought up- 
to-date containing the scheme as it 

applies now to the various States after 
the decentralisation.

Shri Bammatart (Goalpara-Reserve. 
ed—Sch. Tribes): The other day the 
hon. Speaker suggested to the Minister 

that be should consult the M P 'i  about 
this natter. I want to know whe- 
ther it was done or not Hast is one 
thing.

Another thing is this. Shri Tanga- 
tnani suggested that ten percent should
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be cut out from the share of the tribal 
people. The tribal people are so back* 
ward that if ten per cent is cut as 
has been sugested by Shri Tangamanir 
then...

Shri Tmngamaai: I did not say it
should be cut. I said that the tribal 
people should get, but from the statis
tics* we find that only ten per cent at 
the total goes to them.

Mr. Depnty-Speaker: All right

Shri Basunatari: In the case of the 

Scheduled Castes and Scheduled 
Tribes it should not be disturbed.

Another thing I want to know from 
the hon. Minister is whether M.P.S will 
be included in the Scholarship Board 
at the Centre If they are not includ
ed and if there is some anomaly or 
irregularity done there, we cannot 
raise our voice here. The M .P s from 
Scheduled Castes and Scheduled tribe* 
arc very few; from each State there 
are only one or two, and I think there 
should be no difficulty in having them 
included in Scholarship Board in each 
State.

Shri Tangamam also said that the 
amount should be retained or main
tained as it was in the Centre.

The other thing which I would like 
to suggest is that rules should be K> 
laid down in this respect that no
body can play on the politics. Vie 
State Governments sometimes misuse 
the money and divert the money from 
one side to the other, from the Tribal 
side to another side. Rules should be 
laid down so stnrtlv wherein that 
cannot be done This should be look

ed into.

f w  ( w n fr m )  : 

g m f a  *ft *r*r f

qfr*n*r w *  tp v

TTO wr f*TBT*ff ‘rT»7 *  ’TOST f

v f o n f  t  1 * *  f c *  f r

at t h ? f
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VK^Wi j  I

f j r f t  ¥TCT 4  <fi«¥ %■ U H ld *? ^ % 
WTt $r f^pTT wnprr & i *t? i m R # r  
v r o w  ♦  v r v r r  97 P p tt w w t $ i 
a i#  a *  ^franfr «ftr  m
W W  ^  3*Ptft WWT ?ft appieRl *T 
f a f ^ r  % *»m *r v r  «ft *r ft  «ft i 

♦ f a r  (R* t o w *  w i f r *  i t  wwro
^  3*WT *TW WE? ^ p f  ^  HTT ftWT

*rar wr i g « N t  flvrr *ra»r w ft *ft *pft 
|  I vrfw rr f r * f t  faicfr TT3*r * t  w it 
v f e n f  wr m *m  w r r  t? t  $ t 
d t r  <wnw fw$rr A  m  w i w fr 
wm tnw ^ftr f*n ft  i A  
«f*rftr m  wt w f i w  A  wraranr j  
f r  f*$ TT A  t a w *  w t f f t r  * t  w vrr ? 
w * t * %  » r m  t « P w f t  u u  f t

t ^ r% < rro T T  
1 * i ¥ t  tivm m w  r ^ f f  A  3 v x t *  %■ 
a w r f  i a fan ferfc %* * r w  * t  «nwrft 

■w* f t  w m zA z  «ra ww j u t  m  i A  w pNtw  
*WV aft % arrsRT w tp it g f a  w j o t  
f i m  w vw  * r r  vrsfT wi??t $ »

d ta ft  wtar w? |  fo , 3 h t Jr*  star 
A ift «P|r, aw t a r  % fjmajfa f*rw ft «ft 

-« t  «qw dw ! a fflr  f*mrft «ft i frto r  
* < t  w f  anwwrft $ f r  T T »ft A  *r? «Fi*r 
tRRT « N i  *»r % w ft f t  T fr  1 1  f i i W t -  
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^■ trm  i

8hrl B. C. S u i u U  (Tunluk): Is it 
not a fact that when this Kholanhip 
was being dealt with by the Centre, 
individual students were receiving 
money on an all-India basis on the 
same standard? Now that the popu
lation basis has been accepted, is it 
not a (act that when the number of 
scholars is greater in a State and the 
population less, then the amount of 
scholarship per individual will go 
down? Will this not come about? Is 
it not a (act that the Central Govern-' 
ment were advancing money to differ
ent colleges? Now no amount has 
been sanctioned or sent up till now to 
colleges. It was intimated to the 
students who were expected to get the 
scholarships that they will not be 
charged (or tution fees and other 
things but their scholarship will be 
adjusted against the same I would 
request the hon. Minister to clarify the 
position so that the students 1%  the 
States will be relieved.

Shrl N. R. H uhunjr (Vellort): t 

may be permitted to ask two ques
tions The first is* how is this allot
ment to be apportioned between the 

three categories of people—Scheduled 
Castes, Scheduled Tribes and other 
backward classes? Is it on the basis 
of population or is it that ad hoe 
amounts have been allotted for these 
three categories9 The other question 
is this. Will the rules and regulations 
that have been framed here by the 
Central Government while awarding 
scholarships be maintained by the 
State Governments also or will they 
have their own rules and regulations, 
apart from what fhe Central Govern
ment h«*ve alreadv framed? In (he 

latter case, would thev give a clean 
go-bv to the Central rules end evolve 

their own rules?

Shri R u o m iu l: May I ask only 

one question?
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Mr. Dtprty-gjirtwr: He h u  al
ready asked.

Shri SMdMk (Mysore—Reserved
Seh. Castes): While discussing the 
Report of the Commissioner for Sche
duled Castes and Scheduled Tribes, 
both the Deputy Minister, Shrimati 
Alva, and the Minister of State, Shri 
Datar, had assured us that every stu
dent belonging to Scheduled Castes 
and Scheduled Tribes would be award
ed scholarship this year also. I want 
to know whether that assurance will 

he implemented this year

Shri Faalgfahf (Purl)* I want to 
ask whether because the scheme of 
decentralisation has not been suffi
ciently publicized by the State Gov
ernments, the Minister is going to con
sider extending the last date for 
receipt at applications by Scheduled 
Caste and other students

Secondly, whether those students 
who have not received their scholar
ships from January 1958 to June 1959 

will get their scholarships from the 
Central Board here or from the State 
Boards there?

Thirdly, whether cases of discrimi
nation between these scholarship 
holders have come to the notice of the 
hon Minister*

Shit Ayyakannn (Nagapattinara— 
Reserved— Sch Caste*) Sir, the Cen
tre! Government has fixed Rs 400 as 
the income of the parent per month 
tor eligibility for scholarships But 
some States have fixed Rs 100 and 
same other States Rs 150 per month 
So, I would like to know whether the 
Centre would advise the States to 
accept this formula of Rs 400 income 
or would allow the States to have 

their own limits of income

*  w  | « n e n t ^  mfr 

f a ?  ft r  9  f a r  m ftr ft  « * * *  rw fr f  
m  0 m  m  I  f*  m  *n*r
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*ifir %  « n m  |  i>far vm  

crtfr 1 f  ftr |*r

I  1 qtft qftfw fii v; f*w t w t

Shri Bamunatari: I want to know
whether all these Scheduled Caste and 
Scheduled Tnbe scholarship holders 
are exempted from payment of college 
fees; and, if so, which are the States 
where they are exempted

«W *TT<> (jftaTTT-

anfirar) : ^rfinmr #

«r¥ spt FTT VK

hwt amprr 1 M v r  pr *t %■ fara#

f  %  

^  #  amft |  i

It VRT I  I

ferr t ft? ^  o c

$ t A  3TPHT 'n^TT p ft* W  fptrfn f

^ftarfr fwfn

1

The Minister of Education (Dr. K . 
L Shrimati): Quite a number of
questions have been raised and 1 shall 
try to satisfy the hon Members as ter 
as possible My friend, Shri Tanga- 
mani raised the question with regard 
to the need for increasing the allot
ment He is quite right that during 
the past several years we have been 
continuously increasing the allotment 
for the scholarship fund for the Sche
duled Castes, the Scheduled Tribes 
and the Backward Classes I am very 
happy that this was being done 
because but for this a large number 
of students who would not have ordi
narily got access to colleges would not 
have taken advantage of higher edu
cation. It was e matter of great satis
faction to the Government that there 
had been continuous increases as 
regards the allocation of funds.

The position now is that last year 
we raised the fund to Rs. 228 lakhs.
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I think Bhri Tangamani is quite right 
that unless we increase this allocation 

al] the eligible students of the Sche
duled Castes and Scheduled Tribes 
would not get scholarships. I did not 
know whether additional funds would 
be available. We are approaching the 
Finance Ministry and requesting th#m 
to let us have an additional Rs. 25 
lakhs. If we get that amount, then, 
it is possible that we may be able to 
give scholarships to all Scheduled 
Caste and Scheduled Tribe students

The general policy that wc have 
laid down before the States is that no 
Scheduled * Caste student should be 

denied scholarship In our opinion 
they are the most backward classes 
so far as education and economic con
ditions are concerned Therefore, wo 
have said that for some time to come 
all tha eligible Scheduled Caste and 
Scheduled Tribe students should get 
scholarship. We have also written to 
the State Governments that they may 
supplement their funds with the grants 
which they get from the Central Gov
ernment and as far as possible give 
scholarships to all Scheduled Caste 

students because so far as I remember 
Sir, the hon. Minister assured us that 
all students from Scheduled Castes 
and Scheduled Tribes will get scholar
ship.

Bhri Basamalari: On a point o(
clarification, I want to know the eligi

ble students

Dr. K . L. Shrtmali: Those who pas 
sed the examination are eligible; as 

far as the Scheduled Castas are con
cerned that u  the principle we have 
followed. If the State Governments 
cannot supplement the grants which 
they get from the Central Government 
and the Central Government cannot 
give additional funds for this purpose, 
it is obvious that some kind of a 
selection will have to be made among 
the Scheduled Caste students. W e  
would very much like that all eligible 
Scheduled Castes and Tribes students 
get the scholarship but it will depend

and other Bade* 
ward Classes

upon the availability of funds, both 
with the Centre as well as tha States.

Shri Tangamani raised a question 
with regard to the demarcation at 
funds for three categories. Than is 
a demarcation of funds but there is 
certain elasticity also. Since it has 
been our policy that all the Scheduled 
Castes and Tribes should get the 
•scholarship, there has sometimes bean 
a shift and as far as the backward 
classes are concerned, amounts are 
allocated on the basis of population. 
In the past out policy was to give 
scholarship to all the Scheduled Cartes 
and Tribes students who are eligible. 
Shri Tangamani also suggested that 
the cases of renewals should be dis
posed of as quiekly as possible. We 
have released 25 per cent of the 

expenditure incurred on each State or 
Union administration tn the last fiscal 
year W e have asked the State Gov
ernments to renew scholarships as 
quickly as possible.

A  question was raised whether a 
uniform policy would be followed by 
the State Governments. The policy 

will be laid down by the Central Gov

ernment in this matter. In fact a 
directive has been given to the State 
Governments and as far as possible a 
uniform policy will be followed by 
them Certain difficulties were point
ed out in the implementation of the 
scheme by the State Governments 
recently when this scheme was 
decentralised. The House b  aware that 
at first we accepted the principle (hat 
funds should be allocated on the basis 
of population. The Government at 
Bengal and the Government of Uttar 
Pradesh and some other hon. M embers 
of Parliament also, made representa

tions to the Government that this 
might cause some hardship to thoae 
States where the number of eligible 
students was much larger. W e are re
examining that position again and file 

matter will have to be considered by 
the Cabinet If they approve, than, 

for two years, we might accept the 

arrangement which we had in the 
past that is, dfstribotion at ftuds to
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the State Governments on the basis of 
which we have been awarding scholar-
ships to the three categories in the 
past. This will not cause any kind of 
hardship to those State Governments 
which have a larger number of eligible 
students. It is possible that the whole 
position may have to be reviewed 
after a couple of years.

Shri D. C. Sharma (Gurdaspur): 
Why not review it every year?

Dr. K. L. Shrimali: Well, Sir, the
question was raised whether we have 
given sufficient publicity to the whole 
scheme of decentralisation. I would 
like to inform that apart from the
information which we gave to the
State Governments, we also have 
informed the Members of Parliament,

(SAKA) to Scheduled Caste^. 5484 
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Press Notifications have been issued 
and we have asked the State Govern-
ments to publicise the scheme as far 
as possible.

These are the main questions that 
were raised by hon. Members. If 
tlsere are any questions which are left 
out I would be glad to answer them.

Some Hon. Members rose—

Mr. Deputy-Speaker: The discussion 
is over.

17.33. hrs. ,

The Lok Sabha then adjourned till 
Eleven of the Clock on Tuesday, the 
1st September, 1959/Bhadra 10, 1881 
iSaka).
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